FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process)Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VKAAO ENTERTAINMENT

PRIVATE LIMITED
£ NAME OF CORPORATE PERSON Vkaao Entertainment Private
Limited
2. DATE OF INCORPORATION OF CORPORATE 22/06/2017
PERSON
3. | AUTHORITY UNDER WHICH CORPORATE Registrar of Companies- Delhi

PERSON ISINCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED U74999DL2017PTC319608
LIABILITYIDENTITY NUMBER OF CORPORATE

PERSON
3 (A) ADDRESS OF THE REGISTERED OFFICE OF 61, Basant Lok, Vasant Vihar,
CORPORATE PERSON New Delhi-110057

(B) ADDRESS OF THE PRINCIPAL OFFICE OF CTS No. 125, Village Vile Parle,
CORPORATE PERSON Near W.E. Highway, Next to
Neelkanth Complex, Sahar Road,
Vile Parle (E), Mumbai - 400099
6. .| LIQUIDATIONCOMMENCEMENT DATE OF 31/05/2023
CORPORATEPERSON

7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE | Name : Bhim Sain Goyal
NUMBERAND THE REGISTRATION NUMBER OF | Address: M-215, Rear Ground
THE LIQUIDATOR Floor, Greater Kailash
: -II, New Delhi-110048
Contact No.: 98110 81491
Email Id : bsgoyall@gmail.com

Regn No. IBBI/IPA002/IPN00O
726/2018-19/12216

8. LAST DATE FOR SUBMISSION OF CLAIMS 30/06/2023

Notice is hereby given that the Vkaao Entertainment Private Limited has commenced
voluntary liquidation on 31st day of May, 2023.

The stakeholders of sz{a-o Entertainment Private Limited are hereby called upon to
submit a proof of their claims, on or before 30t day of June, 2023, to the liquidator at
the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic

means.
r;



Submission of false or fﬁigléading proofs of claim shall attract penalties.

(Bhim Sain Goyal)

Date: 05/06/2023
Regn No. IBBI/IPAOOZ/IPNOOO726/2018-19/12216

Place: New Delhi
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Advertisement giving notice about registration under Part | of Chapter XXI

[Pursuant to section 374(b) of the companies Act, 2013 and rule 4(1) of the companies
(Authorized to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application has been made to the Registrar of Companies,
NCT of Delhi & Haryana, New Delhithat IT'S ALL ABOUT DESIGN a partnership firm
may be registered under Part | of Chapter XXI of the Companies Act 2013, as a company
limited by shares.

2. The principal objects of the company are as follows:

To carry on the profession of Architects, Interior Design, Urban Planning, Real
Estate Development, Real Estate Project Management including execution of
Trunkey Projects, Design and Development Consultancy, Technical and
Feasibility Study and Assessment and any other related activities.

3. Acopy of the draft Memorandum and Articles of Association of the proposed company
STUDIO IAAD PRIVATE LIMITED may be inspected at the office at SF-201 & SF-202,
Maulsari Arcade, DLF Phase-lll, Gurgaon-122002, Haryana.

4. Notice is hereby given that any person objecting to this application may communicate
their objection in writing to the Registrar of Companies, NCT of Delhi & Haryana, at
Central Registration Centre, Ministry of Corporate Affairs, Indian Institute of
Corporate Affairs (IICA), Plot No. 6,7,8 Sector -5, IMT, Manesar, Gurgaon,
Haryana - 122050 within twenty one days from the date of publication of this notice, with
a copy to the company at its registered office.

Name(s) of Applicant :
1. Mrs. Rachna Agarwal Chanana

2. Mrs. Kriti Agarwal
Dated this 06™, day of June, 2023

B.J. DUPLEX BOARDS LIMITED

CIM: L2 909001 1995PLCOEE23 1
Registered Office: H. No.-54. GJF Mew Rajdhani Enclave, Mear
MCD Park, Naw Dalhi 110092
Contact No.: 011-42141100, 011-30251171
Website; weaw bjduplexbeard com; Email: sbif@anandpulp.com;
NOTICE
Motice is hereby given to Mr. Vishwa Bandhu, Mr. Praduman Kumar
Jain, Ms. Pramvati Jain, Mr. Ram Marain Jain and Mr. & C Sharma
who are appearing as member of the promoter group of B.J). Duplex
Boards Limited (“the Company"). Please be informed that the
Compary has applied for revocation of suspension in trading of its
shares, lo BSE Limited. As pes revocalion norms, the Company is
required 1o submil the mformaton (including PAN details] with
raspect to all its promoters’ members of promater group.
Accordingly, the Company has tned to contact Mr, Vishwa Bandi,
Mr. Praduman Kwmar Jain. Ms. Premvati Jaim, Mr. Ram Marain Jain
and Mr. & C Sharma at their last known addresses, by sending letier,
however as of now no information have been receved by the
Comgpany. bn this regard, you are requested to contact the Company
atthe earliest
it may please be noted that as per BSE's direction, the promoéers!
membaers of promoter group who fail to provide their PAN within
stipulated timeling; the demal’ transfer requests for those
shareholders shafl not be execuled bl receipt of sell-atiested copy
of PAM cards. Further, shares held by such persons shall be puf undar
leck-in il submission of PAN
For B.J. Duplex Boards Limited
Zeli-
Satya Bhushan Jain

Place: Delhi Wholetime Director

PUBLIC NOTICE

Adverisement giving molice about regestration under Part | of
Chapter XXI of the Acl [Pursuant to section 374(b) of the
Companies &ct.2013 and rule 4{1) of the Companies [Authorised
to Regisirar] Rules 2014]

1. Noticz: is hereby given that in pursuance of sub-section {2) of
Section 366 of the Companies Act, 2013, an application is
proposed to be made after fifteen days here of but before the expiry
of thirty days hereinafter to the Registrar of NCT of Delhi &
Haryana, Mew Delhi that *Smokey Décor’, a partnarship firm may
be registered under Part | of Chapier Xx1 of the Companses Aci,
2013, as a company limilad by sharas,

2. The Principal objects of the Comgpany are as follows:- To carry on
the business of Trading, Exporting, Importing of Home Decoration
product theough e-commerce portal, stalls & markets of olher
goods.

Tocarry on the business, m India or abroad, as destnbutors, agents,
raders, importers and exporters of or dealers in products, goods,
articles, ltems, accessories or decorative ilems, of whaisoever
kind, nalure or descnpdion

3, ACopy of the draft mermaorandum and article of association of the
proposed company may be inspecled at the office at D-112, First
Floor, Near Linion Bank, B0 Feeta Road, Chattarpur Enclave New
Dedini- 110074,

4 Motice is hereby given that any person objecting to this
applicabon may commamicale their obiection in writing fo the
Registrar al Central Registration Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot No. 6 7.8 Sector-5, IMT Manesar,
Distrct Gurgaon (Haryana) PIN Code-122050, within 21 days from
the date of publication of this notice,
with a copy tothe Company atits
registered office.

Name of applicant
Sourabh Bajaj

Date: June 05, 2023

DiN: 00106272

Date: 06th day June 2023

Amit Gupta

HeroHousing
Finance

Hero Housing Finance Limited
hereby notifies that, with an
objective to rationalize its
branches, its branch situated
at the following address shall
be closed with effect from
September 01, 2023:

Office Mo 101, First Floor, DDA
Building, Plot mo. 04, District
Center, Laxmi Nogar, Delhi-110092

Please note that the clasiure of
the above branch shall not affect
sarvicing of the Company s
customers in any manner.

For any further details, please
| contact the Company’'s |

representatives through
following channels:

customer.care@herohfl.com,
Toll Free Number: 18002128800
Hero Housing Finance Limited
Reqd Office: 9, Community

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

9-A, RANA PRATAP MARG, LUCKNOW-226001
Tel Mo, (0522) 2612949, (05222628310, Fax: (0522) 2627994
5N Email; upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

o=l

A wEn P-10a16 godiywo s

fawria :05.06.2023

short Term Tender Notice

On line e-tenders are invited from manufacturers/Authorised dealer/Authorised
distributor & Channel partner (as per details given in tender documents) for supply of
Juice mass flow meter & for computer stationery (manufactures/Authorised
dealer/Authorised distributor & Sole Selling agent) to various Cooperative Sugar
Factories of U.P.. The e-tender decuments with detailed specifications, make terms and
conditions ete. can be downloaded from e- tender portal http:/ /etender.up.nic.in &
federation website www, upsugarfed. org, time totime.
The Managing Director Federation reserves the right to cancel any or all bids/annul
e-bidding process without assigning any reason to & decision of Federation will be final &
(RAMAKANT PANDEY)
MANAGING DIRECTOR

binding.

[Rule-8(1)]

POSSESSION NOTICE

RBDBS

Whereas, the undersigned being the authorised officer of the DBS Bank
India Limited under the Securitinisation and Reconstruction of Financial

Assets and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under section 13 (12) read with rule 3 of the Security
interest (Enforcement) Rules, 2002 issued demand notice dated
18/08/2022 calling upon the borrowers M/s. M. S. Traders Guarantor &
Mortgagor Mr. Neeraj Anand to repay the amount mentioned in the
notice being Rs. 1,13,67,646.49/- (Rupees One Crore Thirteen Lacs

Sixty Seven Thousand Six Hundred Forty Six and Forty Nine Paisa
Only) being the amount due as on 31.05.2022 with further interest at
contractual rate from 01-06-2022 till the date of actual payment, within a
period of 60 days from the date of receipt of notice.

The Borrower / Guarantors / Mortgagors having failed to repay the
amount, notice is hereby given to the Borrower/ Guarantors / Mortgagors
of the property and the public in general that the undersigned has taken
Symbolic Possession of the property described herein below in exercise
of powers conferred on him under section 13(4) of the said Act read with
rule 8 of the said Rules on this 29" day of May of the year 2023.

The Borrower/ Guarantors / Mortgagors attention is invited to provisions
of sub section (8) of section 13 of the Act, in respect of time available, to
redeemthe secured assets.

The Borrower/ Guarantors / Mortgagors of the property in particular and
the public in general are hereby cautioned not to deal with the property

Centre, Basant Lok,
Vasant Vihar, New Delhi-1N0057
CiIM : UESISZ2DL20NEPLC 301481

— PUBLICNOTICE

BEFORE THE CENTRAL GOVERNMENT,
REGISTRAR OF COMPANIES,
DELHI & HARYANA
Advertisement for change of Registered Office

of the LLP from one State to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of
MASTERLEGAL ADVISORS LLP
(LLPIN: AAW-1582) having its Registered
Office at F 84 LOWER GROUND FLOOR,
KALKAJI, NEW DELHI-110019
........... Applican
Notice is hereby given to the general publig

that MASTERLEGAL ADVISORS LLP

E-AUCTION NOTICE

IDBI BANK LIMITED, Ground Floor, 4/65, Padam Singh Road, Karol Bagh ,
New Delhi-110005, Ph.: 011- 46465263, 9810449799

) IDBI BANK

i

(CIN: L65190MH2004GOI148838)
E- Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets

and Enforcement of Security Interest Act, 2002 to be held on 23.06.2023 from 11:00 AM - 12:00 NOON

Notice is hereby given to the publicin general and in particular to the Borrower(s) and Guarantor(s) that the below mentioned immoveable properties/ secured assets are mortgaged/charged to the secured
creditor (IDBI Bank Ltd.). Whereas under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, the Authorised Officers have issued
Demand Notice for recovery of sums from the borrowers/guarantors/mortgagors(herein referred to as borrowers) as per details given below against each borrower. Further, in exercise of powers
contained in the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, the respective Authorised Officers have taken physical/symbolic possession of the;
under mentioned secured assets. Whereas sale of secured assets is to be made through Public E-Auction for recovery of the secured debts due to IDBI BANK Ltd. from the Borrowers as per the demand
notice plus future interest, costs and charges incurred by the bank thereon, less recoveries if any, thereafter. The general Public is invited to bid either personally or through duly authorised agent.

SCHEDULE OF SALE OF SECURED ASSETS

;r. Name of Ua:‘f ‘t’_' Demgnd S'-’esc”gtAon °t i atus o = afe A gs.erve N?rnes a_?_ Ja ef &| U eh?' t? I‘E’MTDCFO:'“L'“ #ate &f '“c"t9'| c ":a";eN& ; proposes to make an application to Registra and any dealings with the property will be subject to the charge of the DBS
0 Borrower otice an ecure ssetls ossession (o) rice oney |me.° whic IS 10 be ime O menta ontact No. O of CompanieS, Delhi & Haryana unde . P _ .
O/S Amount (Physical or| Posse- Deposit| deposit c_:f deposited through | Inspection Bidding Authorised section 13(3) of the Limited Liability Bank India Limited for an amount of Rs. 1,13,67,646.49/- and interest
mentioned Symbolic) | ssion (EMD) EDMD & B'(t’ RTGS/NEFT Progi; rty Offig(:;l Partnership Act, 2008 seeking  permissior] | thereon, costs etc.
therein Amount| Documen & IFSC Code Nodal Officer to change its Registered office from thg
1.] Mr. Vijay Singh | 31.08.202Tand |Flat No. F 206 2nd Ffoor NodaT Officer Vs, Ranjana "National Capital Territory of Delhi" to the Description of the Immovable Froperty
and Rs.33,39,303)- [Tower F, Oxy Homes| o . ) Rs. ) Rs. z_ﬁ-o_%golfa Qﬁﬁ?%é?ﬁ{?ﬁ%@, 12.06.2023| Rs.10,000 § ‘prasad 011- 46465263, "State of Uttar Pradesh”. ATl that part and parcel of the commercial property consisting of
Ms. Shankuntala |plus further interest| Behta Haripur, Loni| "¥sical  02.03.2023 28,00,000 | 2,80,000 | il : . 9810449799 ANy person whose interest is likely to bq § g ofice No. 3326, 3rd Floor, without roof rights in Angel Mega Mall
and charges w.e.f | Ghaziabad 201005, having Name: IDBI Sank Lid. Authorized Officer - affected by the proposed change of the , ! N ! 4 Viall,
10032021 | areaof1125 SqFeet IFSC CODE-IBKL0000040 Sh. Deepak Jain registered office of the LLP may deliver eithey | Situated on Freehold Gommercial Plot No. CK-1, Kaushambi Ghaziabad,
— ] - ) - — - ' on MCA-21 Portal on (www.mca.gov.in) by I} pjn_201012, Uttar Pradesh. Belonging to Mr. Neeraj Anand
BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shall be subject to the terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002. (1) The sale filing investor complaint form or cause to bg ’ : ging ' J '

of Secured Assets is on “as is where is basis”, “as is what is basis”, “whatever there is basis” and “no recourse basis” for and on behalf of the Secured Creditors viz.: IDBI Bank Ltd. (2) The
sale is strictly subject to the terms & conditions given in this advertisement and in the “Bid Document”. Bid document can be obtained from any of our offices, on all working days or
downloaded from IDBI's website i.e. www.idbibank.in and also at https://www.bankeauctions.com (3) The sale would be on e-auction platform at website
https://www.bankeauctions.com through E-aucion service provider C1 India Pvt. Ltd., Contact Mr. Vinod Chouhan (email: delhi@c1india.com and support@bankeauctions.com ) or
Cell: +91-9813887931 |Phone: +91-124-4302020 (4) The authorized officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/ cancel the auction at

delivered or send by registered post of his
her objections supported by an affidavi
stating the his/her interest and grounds o
oppositions to the Registrar of Companies
Delhi & Haryana at 4th Floor, IFCI Tower, 61

Bounded by:-
On the North by : Common Passage
On the South by : Other Space of Building

Nehru Place, New Delhi-110019 within Twenty .
anytime without assigning any reason whatsoever and his decision n this regard shall be final. (5) The successful bidder will be required to deposit 25% of the sale price immediately on One days (21) from the date of publications o On the Eastby  : Common Passage
confirmation of the sale, inclusive of earnest money deposited. The balance amount of the sale price is to be paid within 15 days of the confirmation of the sale or such extended period as this notice with a copy to the petitioner LLP a On the West by : Office No. 3327

its Registered Office at the addresy

mentioned below :-
F 84 LOWER GROUND FLOOR,
KALKAJI, NEW DELHI-110019
For & On Behalf of the
MASTERLEGAL ADVISORS LLF

may be agreed to by the AO. In case of failure to deposit the balance amount within the prescribed period, the deposited amount shall be forfeited, including earnest money. (6) In case of]
defaultin depositing the 25% bid amount immediately or balance 75% of the bid amount within the prescribed period, the amount already deposited will be forfeited and secured assets will
be resold. (7) All statutory dues/ attendant charges/other dues including registration charges, stamp duty, taxes extra shall be borne by the purchaser. For further details and complete
Terms and Conditions, please visit www.idbi.in and/or contact the Nodal officers/Authorized Officers mentioned above against each property.

STATUTORY 15/ 30 DAYS SALE NOTICE UNDER RULE 9(1) AND 8(6) OF SARFAESI ACT 2002

All that part and parcel of the commercial property consisting of
Shop/Office No. 3327, 3rd Floor, without roof rights in Angel Mega Mall,
Situated on Freehold Commercial Plot No. CK-1, Kaushambi Ghaziabad,
Pin-201012, Uttar Pradesh. Belonging to Mr. Neeraj Anand.

The borrower/guarantors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of e-auction failing which JULKAR le\(ljrld Bounded bv:
the property will be auctioned/sold and balance dues, if any, will be recovered with interest and costs Date : 06.06.2023 (Degflaafeg;;gjgjre ounded by:-
Place: New Deln ' On the North by : Common Passage & Office No. 3309

Date: 05.06.2023 AUTHORIZED OFFICER, IDBI BANK LTD

On the South by : Other Space of Building

On the East by : Office No. 3326 & Common Passage
On the West by : Office No. 3328
- . - - FORM A : —
LOSS OF CERTIFICATE OF REGISTRATION ISSUED BY REI: KMG MILK FOODLTD BUBLIC ANNOUNCEMENT All that part and parcel of the commercial property consisting of
[ | 3 L ; s = g . . . .
bl I4" ?DEL?;?FEE l{,:;;l“u CIN : LI5201HR1999PLCO34125 (Reguiation T4 of the nsaivency and B;'-#-'u.nrcr Hn;-'ﬂ?ﬂf Ingia {Viaiuniary Liguidation Shop/Office No. 3328, 3rd Floor, without roof rights in Angel Mega Malll,
CERI A £ ORI T HE T : Process) Reguations, 2017) : : : : .
Registerec E hamba Road. Regd. Office: 3" Kilometar EI_II:E:ne E'IlFIIJ To .l!;.!'nbara. :Lllaga hla:_ilana. Kurukshetra, Haryana-136118 FOR THE ATTENTION OF THE STAKEHOLDERS OF VKAAD ENTERTAINMENT S!tuated on Freehold Commercial P!Ot No. CK-1, Kgushambl Ghaziabad,
Connaught Placs New Delhi - 110001 ATR: CUITEARIICRS MR VAR voin - PRIVATELIMITED Pin-201012, Uttar Pradesh. Belonging to Mr. Neeraj Anand.
Natice: i hereby given o the General Public that the LLTIMATE Extract of Audited Financial Results for the r1.:Man|E=n1CurJr.lu'aEE Person _".-'klaau:l Entartainment Privale Limibed Bounded bv:-
INVESTOFIN LIMITED (CIN: UG5933DL1991PLC2RE06S) Quarter & Year ended on 31.03.2023 1;Eﬁmﬂﬁﬁﬁﬁgffﬁfﬁfﬂﬂpﬁﬂﬁf | 22ialin F y _
registered undes companies act, 1956 and registered office situated (Rs. in lacs) s Incomorated! Registered Regstrar of Comparizs- Delhi On the North by : Common Passage & Office No. 3309
at ED_-#. Nnrmfll Tn::-'.-'mr: 26 Barakhamba Road, I:un_naugm Place New Quarter ended Yoar ended ¢ Carporate Igantity Number | Uriied Labilly | ) - On the South by : Other Space of Building
Uelhi - 110001, regisiered as Non- Banking Finances! Lompany gl. Particilens 31.03.2023] 31.12.2022 [ 31.03.2022| 31.03.2023[31.03.2022 | _|Identity Mumber Of Comorate Person | UT49980L 01 TPTC 319608
(NBFC) with the Reserve Bank of India, Delhi (RBI) having | || Ho Audited | Un-audited | Audited | Audited | Audited 5-.551'-"'"1-'"?5;':'“"9 Registered Office of ?:;‘;ﬁm Lok, Vasant Vinar, New Dalh- On the Eastby  : Common Gallery & Office No. 3327
ficat ation (C -14 03316) h June, a . . { E |_[Larparase Fersin AL T . .
E_ETEIE?hE %1 regﬁtrp;lun F“'UF.' 19, B4 dl:lﬁ E” E-Etﬂd;m d"_l 'Ell i dialls rm_m aptretons ial) C e e T SR L BT b} Address of the Principal Cffice of €15 No. 125, Vilage Viie Parle, Hear WE. On the West by : Office No. 3329
Hollth b b RS Jone bt Lol e bl Z | Net ProlitifLoss] for the pariod (befone tax n.o 2.49 53.6 20.83 -7.04 Caorparate Person Highway, Next to Meelanth Complex, ahar
fraceable in spite of due and diligent search having been made, If Exceptional and or Extraordinary ilams) Roed, Vile Parle (E}. Mumnbai - 400059 Date: 29" Mav. 2023 Authorised Officer
anybody finds they are requested to contact the company at +31 3 | Net Profiti{Lass) far the pariod bafara tax "ot 9 49 53.6 90 83 7.04 |-/ Liquidabon Commencament Date of ' ale: ay, £ Y
¥311261495 and relurn the sams immediately to the company at the {after Exceplional and or Exfracedinary | |Corporate Person [ 3102023 Place : Kaushambi DBS Bank India Limited
aforesaid address. Wms) 7./ Wame, Address, Emal Addrass, Telephone Mame - Bhim Sain Goys
Al the members of public are advised 1o remain alert and vigiant 4 | Met F'|'|:|'|'II|'|:LI.'!55:I I:-:ur tha perind after tay 1717 2 49 46 98 27,00 1366 HJI‘:1|J:.'T frd the Registralicn Mumbsar of Aodress .I'.:'I-E15 Rear Geownd Floar,
and pravent themselves from misutilization of certificate by such :aﬂarlE:c,E.':b-:nna. and ar Exfraprdinery {ha Liguidator gm?lcl Eamsﬁ%l:.ﬁr'ﬁiﬁﬁhl-11L\:|4E-
unscrupulous elements M. :rl:'l'lr;iﬁ DEEJSDE'EH @gmail.com
For ULTIMATE INVESTOFIN LIMITED 5 [ Totel Comprehensive Incame far the i = sy b koo o vl
Sl pesicd [Eulm:rimg Prodit f{Lass) for {ha i L $o.96 ER00 13.68 '?H?.-I Mo, [BSIIPADEZEPNLI0
s Pericd (afier tax) and Other | ) | 72602018-19M12216
UIFIH I{IJI'I'IEI' Hlﬁal Cum:rEhEnsqu.mmm |IE1'IB' ‘:a:'_]' | ELAST ':ATE F':'E’. EJEP!“SEIC'H I:'E EI. A"I-‘S RI'.I.'EIHI'Z'I:IES
Flacs: Delni Director = ' ' Malica is heraby given fhat the Wkaao Enferlainment Frivate Limitad has commanced waluntary
. Equity Share Capital 530.46 | 530.46 | 530.46 | 530.46 | 530.46 ica s hareby given fhat th ertzinment ’ 8 \ . =
Date 050672023 DIM: 05136673 - liquidation on 315t day of May, 2023
E-.élr[:;”rg:j ;gﬁ-‘_m;g;ﬁpm HACeChany The stakehalders af Wkaao Entertzinment Private Limited are heraby called upon fo submit 3 proof of 1 EEHAH::: AL EXFPRESS
: ittt ool thair claims, on or before 30lh day of Jume, 2023, to fe guidalor at the addrass menticned against
"IMPORTANT" Basic: 2.55 0.47 0.89 2.73 -0.26 Hem?, ! A ; N
VVhIIST care IS taken prior to acceptance of advertising Dlifubed 2.55 0.47 0.89 2.73 -0.26 T;g: r|:_lr'|_4a;u:4'a- t:gﬂilgﬁhﬂlaélrsh?rﬂhql:':ir I_|I:|r-:ul l'.;f tll.'la.-nlsi L;}-treiatl.:::;;fzpmfaps anly. A1 othar Y
copy, it is not possible to verify its contents. The Indian| | Neates: guﬁqigsilfﬁ?};;’iézr}ni;{;gifg pl:rl-:;fs ufs:'laif_'“ﬁ="a;rgifp2na?;zf_': AN == kRl == is
Express (P) Limited cannot be held responsible for such 1. The above is an extract of the detailed format of Quartery Financial Results filed with the Stock Date: 05062023 {Bhim Sain Goyal)
contents, nor for any loss or damage incurred as a Exchange under Regulation 33 of the SEBI [Listing and Other Disclosure Requirements) Place: New Delhi Regn No, IBEIAPAIOZIPNOOOTZ6/2018- 1912216 T ————————
result of transactions with companies, associations or Regulations, 2015. The full T_cnrmat of the Guartarly Financial Resulls are avallable on the
. e L websites of the Company at www.kmggroup.com and at the Stock Exchange website. s s
I\?\;:IIVId}E]JaIS ?dvertlsmg nits neWSpﬁpers or PUbhcatlorllS' www.bseindia.com Regional Office; ICICI Bank Tower, NBCC Place, Bhishma Pitamah Marg, Pragati Vihar, New Dethi- 110003
e therefore recommend that readers make| |, guganaeAudited Financial Results for the Cluartsr and Year anded March 31, 2023 hava besn ICICI B k Regd. Office: ICIC| Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara- 390 007
necessary inquiries before send'_”g any monies or reviewed by the Audit Committes and approved by the Board of Director's of the Company anrl Corporate Office: ICIC| Bank Towers, Bandra- Kurla Complex, Bandra (E), Mumbai- 400 051
entering into any agreements with advertisers or Basudev Giarg
otherwise act|ng on an advertisement in any manner Date : 03062023 Chairman PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET
whatsoever. Place: Kurukshetra {(Haryana) DIN : 00282038 Sale of Immovable Asset under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provizo to rule 8(6) and rule 9{1) of Security Interest (Enforcement) Rules, 2002 (“Rules").

Whereas, The undersignad being the Authorized Officer of the ICIC| Bank Limitad (“ICICI Bank") under the Securitization and Reconstruction of
Financial Assets and Enforcament of Security Interest Act, 2002 ("Act”) and in exerciss of the powers conferred under Section 13 (12 ) read with Rule 3 of
the Secunty Interest (Enforcement) Bules, 2002, (*Rules™) issued a statutory demand notice dated Decembear 13, 2021 under Section 13(2) of the Act
calling upon Mis Cellugen Biotech Private Limited, Mr. Firodosh Rohintan Mahuvawalla (“Borrower / Security Providers / Personal
Guarantors™) (hereinafter referred as “Noticee(s)") to repay the entire outstanding amount under the facility sanctionad to Mfs Cellugen Biotech
Private Limited as particularly mentioned in the notice being ¥ 2,10,39,140.39 (Rupees Two Crore Ten Lakh Thirty Nine Thousand One Hundred
Forty and Paisa Thirty Nine Only) as on Novamber 29, 2021 together with further interest, default/penal interest and other charges thareon till the date
of realization (“Outstanding Dues™), within 60 days from the date of recaipt of the said notice. That, the Noticee(s) falled and neglectad to comply with
the said demand,

The Secured Asset (as detailled below) has been morgaged by Mr. Firodash Rohintan Mahuvawalla as Secunty for the facility granted by 1CICI Bank to
the Borrower and whereas, in exercise of powers conferred under section 13(4) of the SARFAESI Act read with the Rules, the Authorized Officer had
taken possession ofthe Secured Asset on November 16, 2022,

Fublic at large is hereby informed that ICIC] Bank is inviting offers for the zale of Secured Asset (as described in the Schedule below) under the provisions
of SARFAESI Act and the Rules thereunder on “As is where is basis™, "As is what is basis™, “Whatever thera is basis™ and “Without any recourse
basis" as per delails given below.

OASIS PHARMA AND PHYTOMOLECULES PVT. LTD. DCM SHRIRAM INDUSTRIES LIMITED

CIN ;: LT4899DL1989PLC035140
Regd. Office : 5th Floor, Kanchenjunga Building, 18 Barakhamba Road,
MWew Delhi -110001
Tel.: 011-43745000, E-mail: dsil@dcmsr.com, Website: www.dcmsr.com

NOTICE
Transfer of Equity Shares in the Company to

Regd. Office: E-54, 3RD FLOOR, VIKAS MARG,
LAXMI NAGAR, DELHI-110092, INDIA

Form Mo. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
Before The Regional Director,
Northern Region Ministry Of Corporate Affairs
B-2 Wing, 2nd Floor, Paryavaran Bhawan, CGO Complex,New Delhi-110003
In the matter of sub-section {4) of Section 13 of the Companies Act, 2013 and clause
(&) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND

Investor Education and Protection Fund (IEPF)

Shareholders are hereby informed that pursuant to the provisions of Investor Education
and Protechon Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, as

In the matter of OASIS PHARMA AND PHYTOMOLECULES PRIVATE LIMITED | | amended (the Rules'), the Company is mandated fo transfer the Dividend for the SCHEDULE
having its registered office at E-54, 3RD FLOOR, VIKAS MARG, LAXMI NAGAR Financial Year 2015-18, which ramainad unclaimed far a pedod of seven years, fo the Description of the Reserve Earnest Bid Date Last Date
DELHI-110092. INDIA _ Patitioner |EPF Authority. The comesponding shares on which dividend was unciaimed for seven Secured Asset Price I;ﬂﬂﬁﬂl!‘t Increment B of i date of |and time
PUBLIC NOTICE consecutive years will also be transferred as per the procedure setoutin the Rules. {In %) :.P “[g'.'., :';‘:_:‘;? Insrgggtign sU b;_'l'g;ﬁ El:un Auftg-
SHIFTING OF REGISTERED OFFICE FROM THE NATIONAL CAPITAL TERRITORY In compliance with the Rules, the Company has communicated individually to the (In ¥) and time | o AIAE
OF DELHITO THE UNION TERRITORY OF CHANDIGARH concemed shareholders at their registered address whose shares are liable to be Commercial property located at 405-B, 4th Floor in the scheme name | 90,00,000,00 |9.00,000.00(1,00,000.00 June |  June June
Notice is hereby given to the General Public that the company proposes to make | | Iransferred to IEPF for taking appropriate action and the detads of such shares liable to be “Benison Complex” located in the land bearing R.S. No. 83, 84, 85, 20,2023 | 26,2023 | 28,2023
application to the Central Government. Ministry of Corporate Affairs, Regional Director, | | Iransferred to IEFF are also made available on the website of the Company viz 142 and 143 of Mouje Jetalpur on which Harbhakti Colony is (01:00 PM upita (11:00 AM
Marthemn Region, New Delhi under section 13 of the Companies Act, 2013 seeking | | Www.dcmsr.com. Shareholders concerned may refer to the website to verify the detads of organized and oul of tha said revenue survey, R.5. No. B3A s to 4:.00 PM to 12:00
confirmation of alteration of the Memorandum of Association of the Company interms | | ¥ unencashed dividend and the shares fiable io be ransfemred. E‘fﬂrﬁt’&g- "'"g'c" 15 "RIT-P ggzg{}"g No.14, é P. Na. ; gtﬁg?g Tenure- DE:-.-D-.-?ﬂ? M) Noon)
of the special resofution passed at the Exfraordinary General Mestng held on shareholders holding shares in physical form and whose shares are Ii_ai.':ﬁe o be adlrr:'ucigg.ur:ltfg I:uuul;:gﬂlp al::l*é; o 1'_2%':‘5'33?['_ a#f;";p ot araa of 1477 prior
1510312023 to enable the company to change its Registerad office from "The National | | Iransferred to IEPF, may note thal the Company would be isuing duplicale: share Sq. Ft. in the name of Mr. Firdosh Rohinton Mahuvawalla. intimation

Capital Territory of Delhi to The Union Territory of Chandigarh ™.

Any person whose interest is likely o be affecied by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(waw.mca.goving by filing investor comgplaint form or cause o be delivered or send by

ragisterad post of histher objections supported by an affidavit stating the nature of

hisher interest and grounds of opposition 1o Regional Director, Ministry of Corporate
Affairs, Northern Region at the address B-2 Wing, 2nd floor, Paryavaran Bhawan,

CGO Complex, New Delhi-110003, within Fourteen days from the date of publication of

this notice with @ copy to the applicant company at is registered office &t the address
menhoned below.
QASIS PHARMAAND PHYTOMOLECULES PRIVATE LIMITED
Regd. Office: E-54, 3RD FLOOR, VIKAS MARG, LAXMI NAGAR, DELHI-110092,
INDIA
For OASIS PHARMA AND PHYTOMOLECULES PRIVATE LIMITED
sdf-
SANJAY DHIR
MANAGING DIRECTOR
DIM: 02452461

Date: 06/06/2023
Place: Delhi

cerificata(s) in Beu of tha original held by them, to convert it into DEMAT form and transfer

infavourof IEFF.

The shareholders may further note that the details uploaded by the Company on its
website should be regarded and shall be deemed adequale notics in respect of issue of
the duplicate share cerificatals) by the Company for the purpose of transfer of shares to

IEPF

In case the Company does not receive any communication from the concemed
shareholders by 05th September, 2023, the Company with a view fo comply with the
requirements of the Rules, will transfar the dividend 1o the IEPF by the due dale as per
procedure sfipulated in the Rules. The comesponding shares on which dividend is
unciaimed for seven consecufive years shall also be transferred without any further notice
Please note that no claim shall e against the Company in respect of undamed dividend
amount and shares fransferred 1o the [EPF. Shareholdars may claim the dividend and
comesponding shares transferred to IEPF including all benefits accruing on such shares, if
any, from the: IEPF authorities after following the procedure prescribed in the Rules

For any queries on the above matler, the shareholders are requested fo contact the
Company's Ragistrar and Share Transfer Agents, KFIN Technologies Limited, Selanium
Tower-B, Plot No. 31 & 32, Gachibowli, Financial District
Serilingampally, Hyderabad, Telangana — 500032, Email: einward ris@@kfintech.com;

By ordar of Board of Diractors

Wbsite: www kfintech.com

Place: Maw Dalhi

MWanakramguda,

Cormpany Secratary &

Sd/-
¥.0. Gupta

TERMS & CONDITION

hitps:ilicicibank.auctiontiger.net,

Assetwill be sold as per schedule, as mentioned above.,

amounts and furtherinferests thereon,

and the Rules.
Date : June 06, 2023

Sdi- Authorised Officer

i1} The online auction will be conducted through Mis e-Procurement Technologies Limited (Auction tiger) on the website of auction agency i.a.
hitps.licicibank.auctiontiger.net. and shall be subject to terms & condifion contained in the tender document which is available on

(2} For any clarifications with regard to inspection, terms and conditions of the auction or submission of tenders, kindly contact Mr. Karan Kakkar,
Authorized Officer of IC1C] Bank Limited on + 91-70427-92970 or write at Karan.kakkar@icicibank.com.
(-3) The Motices (5) are given last chance ta repay the total outstanding dues aggregating to € 2,48,55,302.40 (Rupees Two Crore Forty Eight Lakh
Fifty Five Thousand Three Hundred Two and Paisa Forty Only) outstanding as on June 01, 2023 along with further interast and other charges
thereon at the contractual interest rates. The said dues are required to be paid by the Noticee(s) on or before June 27, 2023 failing which, the Secured

(4) Tha Noticea () in particular and the public in genaral are heraby cautionad and rastrained not to deal with the Secured Assel, as detailed above, in
any manner in terms of Section 13(13) of the said Act and any dealing with the Secured Asset will be subject to the charge of ICIC] Bank for the

i5) Tha Authorised Officer has absolute right and discretion to accept or rejact any bid or postponal/cancel the a auction without assigning any reason.
16} In case there is any discrepancy between the publication of sale nolice in English & vernacular newspaper, then in such case the English
newspaper will supersede the vernacular newspaper and it shall be considered as the final copy, thus remaoving the ambiguity.

Statutory 15 days Sale notice under Rule 9{1) of the Rules
The Noticea{s) once again ara hereby nofified to pay the sum as mentionad above along with up to date interest and ancillary expanses before the
date of e-auction, failing which the Secured Asset will be auctioned/sold and balance dues, if any will be recovered with interest and cost, If auction
fails due to any reasons whatzsoever, Bank would be at liberty to sell the above securad asset through private treaty or any other means as provided
under sub-rule (5)of rule 8 of the Rules or otherwise without any further nolice to the Noticee(s) as per the provisions mandated under SARFAES| Act

Complance Oficer
FCS: 3405

{face : Delhil NCR

Dated: 05.06.2023 For ICICI Bank Limit&ﬂ{;

New Delhi

finam:i“.ep..in .. ,.
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